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1. (1) Sferm A 3R WRw:- = AT &7 "ter a8 sroter & TE e qralt (\rdat o) Faw, 2019
2l
(2) T TSI | Ik THTL 0T ATE il TG BT

2. Aty ST yETE "t FAw, 1945 % [ 3% #, 3u-faw (8) % wedAq MefeE S9-Hae &
T ST, AT -

“(9) et ae-FfFrr St % aheor & w@&tea saRrenr & #13 =ted =7wor fHg e 1y
TATES HEATH, I, I Y9 § 0 STt o 3 ae-iencar St & gafaq Maes & wmf &1
fAroaTes Saq Heam % ee g fEha S, srra-

(i) T o Atcadtaa e,
(ii) TIRET T ST 17 |

[T, T.7F.11035/285/2018-ST=mTuH]
TT, AT . WUSTL, HFd qrad

feoqur: o W, aa & TS § A= e U%.28-10/45-t= (1), e 21 GEwaw, 1945 g

T T T o ST A=t et anan. 205(3), e 8 #rH, 2019 T &faq ar
Tontaa fFu o o

MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health and Family Welfare)
NOTIFICATION
New Delhi, the 11th March, 2019

G.S.R. 213(E) .— Whereas a draft of certain rules further to amend the Drugs and Cosmetics Rules, 1945 was
published as required by section 6, section 12 and section 33 of the Drugs and Cosmetics Act, 1940 (23 of 1940) vide
notification of the Government of India in the Ministry of Health and Family Welfare (Department of Health and Family
Welfare) number G.S.R. 654(E), dated the 7% July, 2018 in the Gazette of India, Extraordinary, Part II, section 3, sub-
section (i), inviting objections and suggestions from persons likely to be affected thereby, before the expiry of a period of
fifteen days from the date on which the copies of the Official Gazette containing the said notification were made
available to the public;

And whereas, copies of the said Official Gazette were made available to the public on the 19" July, 2018;

And whereas, no objections or suggestions were received from the public on the said rules for consideration by
the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, section 12 and section 33 of the Drugs and
Cosmetics Act, 1940 (23 of 1940), the Central Government, after consultation with the Drugs Technical Advisory Board,
hereby makes the following rules further to amend the Drugs and Cosmetics Rules, 1945, namely:—

1. (1) These rules may be called the Drugs and Cosmetics (Seventh Amendment) Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Drugs and Cosmetics Rules, 1945, in rule 3A, after sub-rule (8), the following sub-rule shall be inserted,
namely:-

“(9) The functions of the laboratory in respect of testing of the following veterinary vaccines shall be
carried out at the Chaudhary Charan Singh National Institute of Animal Health, Baghpat, Uttar Pradesh
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and the functions of the Director in respect of the said veterinary vaccines shall be exercised by the
Director of the said Institute, namely:-

(i) Haemorrhagic Septicaemia vaccine;
(ii) Ranikhet Disease vaccine.”.
[F.No. X.11035/285/2018-DRS]

DR. MANDEEP K. BHANDARI, Jt. Secy.

Note: The principal rules were published in the Official Gazette vide notification number F.28-10/45-H (1), dated the
21" December, 1945 and last amended vide notification number G.S.R 205(E), dated the 8" March, 2019.
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